COVTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL B EN CH
N E DELHI,

0.A.NO,2648/1996 P

New Delhi: this the L/ day of Jung, 1997,

HON 'BL £ MR, S+ ADIGE MEMBER(A),

1, Mrs, Basanti Devi,

w/o shri Bhavani Chand,
£-1194, Nataji Nagar,
New Delhi- 110 023,

2, Shri Vikram Crand,
/o shri Bhavani Chand,
, E=-1194, Nstajl Nagar, :
2 \ New Delhi =110 023 ~ secefpplicants,

(8y Adwcate: Shri Georgs Para'okeh)

Varsus__

1. Directﬂr’ ’
pi rectorate of Estates,
Nimman Bha\lanp .
Neu Delhi =110 011,

2. Director General of Civil aviation,
Technical Centrep.

Opp. Safdarjung aimort, _ _
New Delhi o 110 003 N ....—a..ReSppndajtS.

(8y Adweate: shri R. VeSinha):

| JUOGMEN T
HONYBLE MR, So Re ADIGE MEMSER( A) &

. fpplicant impugns respondents' order
dated 8.7-.'96 (An'nexure-A_) énd gviction ordar

dated 511,96 (Annexure=8) cancelling allotment

of Qr. No,E=1194 , Netaji Nagar in the name of.shri
Bhavani Chand.

2, ~ I have heard applicant®s counsel shri

Paracken and respondents?® counssl Shri R Ve sinhas

- 3. " adnittedly, Shri Bhavani Chand, allottse
' of Qrs. No, E=1194, MNetaji Nagar is missing since 19.8.965.
Adnittedly also, his son Laxman -Chand is being

considered for compassionate asppointment vide letter

dated 28011096 (Annexuer_c ml-IY), but So' fa;r no
A ‘




appointment order has been issued, despite'over one
? , year since Shri Bhavani Chand's dlsappearance. shri
Paraken has con tended that the period for which

allotment subsists and concenssional period

for further retention as contained in SR 317-B=11 of

the Allotment of GE vte -ReSidénce( General Pool) Rules,
- : .. 1963 , does not state that "!"lissing"of‘ a Govt. '
‘ "servant is an QVBllwt\uhere éllobn'ent can be cancell ad.
' ( S ‘Thi.s contention is without merit, because the appli cant
| | being missing since 1948495 constitutes his being
o n 4 unauthorisedly absent from duty without pemission,:
for uhich the pemissible period of retention is
only one month, Unvc-ier the circumstance the impugned
o rders, including' the e'victioﬁ ordefwuﬁich has been
"issued after F0110uing the p rescribed procedure

are legal and valid and call f’or no judicial interf‘ermcao

4,'- The 0A.is 'dism:lssed.' No costs.
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